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Tt THE CENTRAL ADMINIETRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR.

0.A,No, 75/93 : Ct. of order: £.5.24
Lajja : Applicant,
Vs, ;
Union of India & Ors, _ :vRespondents
Mr.Pajenira Zoni : Connsel for applicant
Mr . Manpish Chandari : Couns —1 for nes pun@“qtﬁ +

Hon'blz Mr.Gupal Frizhnod, Membar(Jwﬂl.@M

Hon' ble ‘Mr.0.P.Sharm2, Member (Adm.).

PER HON' BLE MR ,GOFAL ITISHNA, MEMBEL (JUDL.). !
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Applicant Shri IRjja in this dppliﬂﬁtlun unizr Sec, "

i

19 of the Adminisrtrative Tribun3l:zs Act, 1925, has assdiled tﬁe i
ordar dated 19.11.91 recelved in the office on 10
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he waz infli-ted with the punishment of remcval from Service. Ha
. |
hag 2lzo prayed for heling 21lowed to continue on the post of

Gangmdn.

>

2. Wz have hedrd the ledrned counsel for the parties 2nd
have perused the records,

2, The applicant's -a&s= iz that while serving 3z 23 Sangiwan |
in the affize of the PWI, ZTF, he wiaz z=yrved with 3 chiarge sheest

for the miseonduct of procuring zmployment on the besis of 2

hogus secvice//enployment 23rd. An enguiry into the 3ileged mis-

conduct waz held 3and after the sukmission of the engulry report

~ the Disciplin@ry Authority imgoSsed the pe2nalty of removil upon
the applicant which i k=ing challenysd on thgvgrouni that the L
engiiry was condusted in viclation of the principlé& of nmdtural

n opportunity of hearing ua

£

justice in as much as not granteld

"‘

[

to the 3pplicant and the &lleged hogus fervice 23pd was pot shown
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to him. It is also urgeld that thes zopy of the q iry report

waz not given to the spplicant. The ledrned couns for the res-

_....._t___,_-_

pondents sktites that the regort of the Inguiry OF guer and the
penilty crder dated 9,11.91 was oifered o the appiicaht on
10.1.93 hut they were not accepted by hiw. The le%rned rounsel
for the aéplicant cortends that the report of the Inguiry Officer
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and the per@lty order were not given to the applicant.‘ Admmttedly
the ﬂpili“ﬁnt had not made any appeal against the impugned ozder
of penalty to the Appellate Authority betoxu appLOdrhiaq this -

Trlbunal The learned counsel for the dpplicant now intﬂnds to

prefer an appeal aqdlnut the impugned oxder of panaltm to the
concernsd Appellate Authorlty. The respondents shall now furnzsé;
A copy af 2ach of the enquiry report ard penaity order to the -

applicant to znadhle him to prefer an etrecLl e appcal agdlnst -i
the peralty order to the Appellate Authority. Qopigg of these ;
documents shall be supplied to the ledrned cohn%el for th& épp-?:
licant within 2 weeks .from the date of rccelpt of 3 CODy of thlﬁé

order,
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4. The applicant is directed to prefer an appeaL to the t
Appellate Autharity within 2 month of the recéipt of £he docu- i
ments referred to ahove, In case the appeal is_madé to the
Appzllate Authority within the aforesaid period, the same sh2all ;|
be entert®inzd and decided by the Appellate Authority through-
a detailed order on merits meeting all the points raised therein
Within 8 period of 2 months from the date of receipt thereof.

5. The 0.A, is decideq According with no order 25 to cnsts

Chtopore : f

(Gopa ‘sh .
Member(A) Oﬁe;bf§%;§na) q
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